
FIR No. 25066/2018
State  vs   Ganesh @ Raju

U/s 379/411 IPC
PS Prashant Vihar

12.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This in an application seeking released of accused Ganesh @
Raju on personal bond.

Present: Ld. APP for the State.

Ld. Counsel for accused Ganesh @ Raju.

The matter was kept for filing of report by the IO.

IO has neiher filed the report nor submitted any explanation in

this regard.

Report be called from SHO concerned for 13/08/2021.

Copy of this order be sent to SHO concerned through electronic

mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/12.08.2021



e-FIR No. 017695/21
State  vs Unknown
PS Prashant Vihar

12.08.2021

Matter is taken up through video-conferencing.

Keeping in view of the emergent situation due to COVID-19 pandemic, the

Hon’ble  High Court  has  issued  directions  vide  order  bearing  no.  438/RG/DHC dated

22.07.2021 that all the matters are to be taken up through VC.

This is an application for releasing of vehicle bearing registration number

DL 8SBH 9978 on superdari.

Present: Ld. APP for the State.

Applicant/owner with Ld. Counsel. 

 

Report received from IO perused, wherein it has been submitted that he has

no objection if vehicle is released on superdari.

Instead of releasing the vehicle on superdari this court is of the view that the

vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter of

“Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and laid down by  Hon'ble High

Court  of  Delhi,  vehicle  in  question  bearing  registration  number  DL 8SBH  9978 be

released to the registered owner by IO on furnishing security bond as per the valuation

report of vehicle on following conditions :- 

1. IO shall  verify the ownership of vehicle from concerned Transport Authority

before releasing the same.

2. IO shall prepare detailed panchnama also mentioning the colour, appearance,

make and other necessary details of the vehicle. 

3. IO shall take the colour photographs of the vehicle from the different angles and

also of the engine no. and the chasis no. of the vehicle.

4. The photographs should be attested and counter  signed by the complainant,

accused or the applicant as the case may be. 

Application stands disposed off accordingly. 

Copy of this order be sent to applicant through electronic mode.

.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/12.08.2021



FIR No. 417/2018
State  vs   Unknown
U/s 392/397/34 IPC

PS Prashant Vihar

12.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This  is  an  application for  supply copy of  Untrace  Report  of

vehicle bearing no. DL 4CAD 6578.

Present: Ld. APP for the State.

Applicant with Ld. counsel. 

Report received, perused. Copy be supplied.

Application stands disposed off.

Copy of this order be sent to applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/12.08.2021



FIR No. 250/2020
State  vs  Kamal @ Richard

U/s 379/411/34 IPC
PS Prashant Vihar

12.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This in an application seeking released of accused Kamal @
Richard on personal bond.

Present: Ld. APP for the State.

Ld. Counsel for the applicant/accused Kamal @ Richard.

Record perused.

As  per  record,  accused  Kamal  @  Richard has  already  been

released vide order dated 10/08/2021 in this case . 

In  view  of this,  present  applications  stands  dismissed as

infructuous.

Copy of this order and order dated 10/08/2021 be sent to Ld.

Counsel for accused and Jail Superintendent through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/12.08.2021



FIR No. 2475/2021
State  vs   Unknown

PS Prashant Vihar
12.08.2021

Matter is taken up through video-conferencing.

Keeping in view of the emergent situation due to COVID-19 pandemic, the

Hon’ble  High Court  has  issued  directions  vide  order  bearing  no.  438/RG/DHC dated

22.07.2021 that all the matters are to be taken up through VC.

This is an application for releasing of vehicle bearing registration number

DL 1RM 7430 on superdari.

Present: Ld. APP for the State.

Applicant/owner Krishna Kumar Singh with Ld. Counsel. 

Report received from IO perused, wherein it has been submitted that he has

no objection if vehicle is released on superdari.

Instead of releasing the vehicle on superdari this court is of the view that the

vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter of

“Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and laid down by  Hon'ble High

Court of Delhi, vehicle in question bearing registration number DL 1RM 7430 be released

to the registered owner by IO on furnishing security bond as per the valuation report of

vehicle on following conditions :- 

1. IO shall  verify the ownership of vehicle from concerned Transport Authority

before releasing the same.

2. IO shall prepare detailed panchnama also mentioning the colour, appearance,

make and other necessary details of the vehicle. 

3. IO shall take the colour photographs of the vehicle from the different angles and

also of the engine no. and the chasis no. of the vehicle.

4. The photographs should be attested and counter  signed by the complainant,

accused or the applicant as the case may be. 

Application stands disposed off accordingly. 

Copy of this order be sent to applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/12.08.2021



e-FIR No. 020295/2021
State  vs   Unknown

PS Prashant Vihar
12.08.2021

Matter is taken up through video-conferencing.

Keeping in view of the emergent situation due to COVID-19 pandemic, the

Hon’ble  High Court  has  issued  directions  vide  order  bearing  no.  438/RG/DHC dated

22.07.2021 that all the matters are to be taken up through VC.

This is an application for releasing of vehicle bearing registration number

DL 1CL 0051 on superdari.

Present: Ld. APP for the State.

Applicant/owner Satish Abrol with Ld. Counsel. 

Report received from IO perused, wherein it has been submitted that he has

no objection if vehicle is released on superdari.

Instead of releasing the vehicle on superdari this court is of the view that the

vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter of

“Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and laid down by  Hon'ble High

Court of Delhi, vehicle in question bearing registration number DL 1CL 0051 be released

to the registered owner by IO on furnishing security bond as per the valuation report of

vehicle on following conditions :- 

1. IO shall  verify the ownership of vehicle from concerned Transport Authority

before releasing the same.

2. IO shall prepare detailed panchnama also mentioning the colour, appearance,

make and other necessary details of the vehicle. 

3. IO shall take the colour photographs of the vehicle from the different angles and

also of the engine no. and the chasis no. of the vehicle.

4. The photographs should be attested and counter  signed by the complainant,

accused or the applicant as the case may be. 

Application stands disposed off accordingly. 

Copy of this order be sent to applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/12.08.2021



CC No. 7643/2016
M/s Ajay Steel and Alloys vs  M/s Gilvert Ispal

PS Prashant Vihar
12.08.2021

Matter is taken up through video-conferencing.
Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing no.
438/RG/DHC dated 22.07.2021 that all the matters are to be taken up through VC.

File is taken up today on the application for withdrawal of present

matter.

Present: Sh. Gopal Dass Kathuria, Ld. Counsel for complainant, (fresh 

vakalatnama filed).

Application perused.

It is submitted by the counsel for complainant that complainant has

settled the present case with the accused as per Memorandum of Understanding

dated 03/08/2021 (copy filed) and he wants to withdraw the present matter.  Heard.

Application stands allowed.

Statement of the counsel for complainant is recorded and sent to him

through e-mode.  

Scanned signed copy of statement received.  Perused.

The offence U/s 138 N I Act is compoundable in nature. I am satisfied

with the same.

In view of statement of counsel for complainant, let the matter be sent

to the Lok Adalat to be held on 11/09/2021.

Accused persons are acquitted. Bail bonds stand cancelled and surety,

if  any  stands  discharged.  Endorsement,  if  any  on  the  documents  be  cancelled.

Documents be returned to the rightful owner. 

The date earlier fixed ie 09/09/2021 stands cancelled.

Copy of this order be sent to Ld. Counsel for complainant through

electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/12.08.2021
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